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S. Deshmukh]. 
section 88 o f  the Prevention of Cruelty 
to ’ 'Animals Act, 1960. [Placed in
Library. See No. LT-3475/62].

Railw ay  A ccident (Compensation) 
Rules, 1950.

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): I beg to lay 
on *ttie Table a copy of the Railway 
Accident (Compensation) Rules, 1950 
(as amended up-to-date) under sub­
section (3) of section 82J of theJndian 
Railways Act, 1890. [Placed in
Library. See No. LT-3f76/62].

RiCB'Mii'Lprc Industry (Regulation 
and r Licensing ) A mendment Rules, 
1961; Sugar (Regulation of Produc-  
t$o*>  Rules, 1962; and Sugar (Regu­
lation of Production) A mendment 

Rules, 1962.

The Deputy Minister of Food and 
4#ricplture IShri A. M. Thomas): I 
beg to lay on the Table—
<r(*  ̂ A  cppy of the Rice-Milling In­
dustry (Regulation and Licensing) 
Amendment Rules, 1961, published in 
itoificartioa No. G.S.R. 93, dated the 
20th January, 1962, under sub-section
(4)  of- section 22 of the Rice-Milling 
Industry (Regulation) Act, . 1958. 
[Placed in Library. See No. LT-3477/ 
62].
-  (ii) A <K>py each of the following 
RuleS* under sub-section (4) of section
V of tK  ̂ Sugar (Regulation of Produc­
tion) Act, 1961:—

(a) The Sugar (Regulation of
Production) Rules, 1962, pub­
lished in Notification No.
G.S.R. 72, dated the 15th 
January, 1962.

(b) The Sugar (Regulation of
Production) Amendment
Rules, 1962, published in Noti­
fication No. G.S.R. 218, dated

r t h e  14th February, 1962.
’*■ [Placed in Library. See No. LT- 
3478/62].

Report on the Results of Bye-Elec- 
tions held between June, I960 and 
July, 1961 and the Conduct of Elec­

tions (A mendment) Rules, 1962

The Minister of Law (Shri A. K. 
Sen): Sir, on behalf of Shri Hajarnavis
I beg to lay on the Table a copy each 
of the following papers:—

(i) Report on the Results of Byc- 
Elections held between June,
1960 ond July, 1961. [Placed 
in Library. See No. LT-3479/ 
62].

(ii) The Conduct of Elections 
(Amendment) Rules, 1962, 
published in Notification No.
S.O. 597, dated the 27th Feb­
ruary, 1962, under sub-section 
(3) of section 169 of the Re­
presentation of the People 
A ct, 1951. [Placed in Library. 
See No. LT-3480/62].

The Post Office Saving Certificats 
(Third A mendment) Rules, 1961; and 

the Post Office Savings Certificates 
(Fourth A mendment) Rules, 1961

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): I beg
to lay on the Table a copy each of the 
following rules under sub-section (3) 
of section 12 of the Government Sav­
ing Certificates Act, 1959:—

(i) The Post Office Savings Certi­
ficates (Third Amendment) 
Rules, 1961, published in 
Notification No. G.S.R. 1225, 
dated the 7th October, 1961.

(ii) The Post Office Savings Certi­
ficates (Fourth Amendment) 
Rules, 1961, published in 
Notification No.^p.S.R. 1355, 
dated the 11th November,
1961.

[Placed in Library. See No. LT- 
3481/62],




